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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNA~

PRINCIPAL BENCH, NEW DELHI /f"?\? _
ORIGINAL APPLICATION NO-394 /2022 A%, Ny
IN THE MATTER OF: T?in'% ’an}ftff
Pushpendea Rumer =~ -~ 0 0 Applitia{%:c_( _ﬁ@/
Versus s
Block Development Officer,
Kadaura&Ors. Respondent(s)

Order Date- 13.08.2024
Next Listing- 19.11.2024

_ RESPONSE ON BEHALF OF THE UTTAR PRADESH
o POLLUTION CONTROL BOARD IN COMPLIANCE TO THE
ORDER DATED 13.08.2024 PASSED BY THE HONBLE
NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW
DELHI IN ORIGINAL APPLICATION NO. 394 OF 2022 IN
THE MATTER OF PUSHPENDRA KUMAR VERSUS BLOCK
DEVELOPMENT OFFICER, KADAURA & ORS,

I, Deepa Arora aged about 59 years W/o Dr. Rakesh
Arora, R/o B-13, Sector-12, Noida, presently posted as
Regional Officer, U.P. Pollution Control Board, Jhansi do

hereby solemnly affirm and state on oath as under:
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1. That the deponent is working on the above mentioned
post and being authorized officer in the captioned
matter and well conversant with the facts and

circumstances of the case and as such I am competent
to swear this affidavit,

2. That Hon'ble National Green Tribunal, Principal
Bench, New Delhij (here in after referred as Hon’ble

Tribunal) vide its order dated 13.08.2024 has passed
the following directions:

g T, 54. In view of the recommendations made by the
Joint Committee respondent no. 21-District Magistrate,
Jalaun and respondent no. 12- UPPCB qre directed to
take appropriate action against the meat-shop owners
operating without proper NOC/license Jrom the
competent authorities in accordance with law and file
action taken report within three months.

59. O.A. No. 394/2022 and other O.A. so Separated and

Separately registered be listed on 19.11.2024 for Jurther
consideration.

60. The I. As., which are pending for consideration, will

also be taken up on that date for hearing of
arguments......”

Response-

3. That the Uttar Pradesh Pollution Control Board, here in
after referred as UPPCB, had issued Consent to Operate
‘CTO’ to 10 Gaushala of district-Jaluan, They are
complying ‘Guidelines for Environmental Management
of Dairy Farms and Gaushalas’ issued by CPCB. The

CTO’s copies are attached here with as Annexure-1 &
<~ the detail of which are as below:-
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r Complying Status
S.N. | Name and address of the Gaushala
CTO Valid Status
upto dated
1. Gau Sampada Sanrakshan Shodh 31.07.2025 complying
Sansthan, Village-Aunta, Orai,
District-Jalaun
2 Nagar Panchyat Kadaura, Jalaun 31.07.2027

3. Nagar Panchyat Nadi Gaon, Jalaun I 31.07.2027

a Nagar Palika Parishad, Jalaun 31.07.2027
5 Nagar Panchyat Rampur, Jalaun 31.07.2027 complying
6 Nagar Palika Parishad, Konch, 31.07.2027 complying

District-Jalaun
7. Nagar Panchyat Umri, Jalaun

31.07.2027 complying

8. Gaushala Nagar Palika Parishad 31.07.2027 complying

Orai, Jalaun
Tempororay Gaushala, Nagar 31.07.2027 complying
9. Panchayat Madhogarh, Jhansi
10, | Biraman Baba Gaushala Seva | 31.07.2025 complying

Samiti, Dakore, Jalaun

4. That UPPCB has imposed environmental compensation
against the 07 Gaushala/ Gauashraysthal for the past
violation period after approval from competent authority
vide letter dated 17.07 -2023. The copies of letters dated
17.07.2023 are enclosed herewith as Annexure No-2

to this response. The detail of which are as below:-

Status of Imposed
Environmental
Compensation

Name and address of the
Gaushala

Recovery
Status

Temporary Gauashraysthal,
Village- Jorkhera, Kadaura,
District-Jalaun

2,45,000.00 [~

Deposited




——ci

P

F L)
/7
/! £

L 4

/> X Annexure-4 to this response.
~. L \\\.\

u

1857

Temporary Gauashraysthgl, ' 2,45,000.00 Not
Village- Bara, Kadaura, District- Deposited
Jalaun

Kanha Gaushala, Village- 2,45,000.00 Not
Kadaura, District-Jalaun Deposited
Temporary Gauashraysthal, 2,45,000.00 Not
Village-Sandhi, Kadaura, Deposited
District-Jalaun

Temporary Gauashraysthal, 2,45,000.00 Not
Village-Imaliya, Kadaura, Deposited
District-Jalaun

Temporary Gauashraysthal, 2,45,000.00 Not
Village-Sunhara, Kadaura, Deposited
District-Jalaun

Temporary Gauashraysthal, 2,45,000.00 Not
Village-Ukasa, Kadaura, Deposited
District-Jalaun N

S. That vide letter No. 539/0A-394/NGT/2024 dated

08.11.2024 the Regional Officer, UPPCB, Jhansi has
requested to the all Executive Officers of municipal
department and all block development officers of
District-Jalaun for providing the information required
for physical verification of the aforesaid units. A copy of
letter dated 08.11.2024 is being annexed herewith as

Annexure-3 to this response.

That Meat Shops are not covered in Red, Orange, Green
and White category industrial activities, which are
categorized and issued by Central pollution Contro]
Board vide letter no. F77184/C-2/SAMANYA NODAL-
347/2016 Dated 18.04.2016. A copy of relevant letter
dated 18.04.2016 is being annexed herewith as
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7. That Consent to Operate ‘CTO’ is not mandatory to
obtained for meat shops from State Pollution Control
Board under the provision of Air & Water Act due to not
covered as industrial activities.

8. That vide letter No. 537/0A-394/NGT/2024 dated
08.11.2024 the Regional Officer, UPPCB, Jhansi has
réquested to the all Executive Officers of municipal
department, all block development officers and District
Food and safety Officer of District-Jalaun for providing
the information about illegal operational meat shops
including action taken in their region. A copy of letter
dated 08.11.2024 is being annexed herewith as
Annexure-5 to this response.

9. That the above response on behalf of the Uttar Pradesh
Pollution Control Board, is submitted before this

Hon’ble National Green Tribunal for perusal and kind

Nk

Deponent

—

consideration.

VERIFICATION
I, the deponent named above, do hereby verify that the
content of paras 01 to 02 of this affidavit is true to my
knowledge and paras 03 to 08 are true on the basis of
records and as per legal advice. No part of it is false and
nothing material has been concealed. So help me GOD.
Ver1ﬁeda‘tUhanﬁs1’82 E?T ay of November, 2024

e et atomnng

I Decha taota s

Deponent

NDEH\“ JHANS! UISiaiT
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—
by
UPPCB

‘-3..;-\,‘,-/‘6 Uttar Pradesh Pollution Control Board
%%5' Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppeb.com
190605/UPPCB/Jhansi(UPPCBRO)/CTO/both/JALAUN/2023 Date: 05/09/2023
To,
M/s
GAU SAMPADA SANRAKSHAN SHODH SANSTHAN
KHASRA NO.-1016, VILLAGE-AUNTA, ORAI, DISTRICT- Application Id-
+JALAUN,285001 22310563

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to GAU SAMPADA SANRAKSHAN SHODH SANSTHAN located at KHASRA
NO.-1016, VILLAGE-AUNTA, ORAI, DISTRICT-,JALAUN,285001. subject to the provisions of the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions

. This CCA GAU SAMPADA SANRAKSHAN SHODH SANSTHAN granted for the period from
11/08/2023 to 31/07/2025 and valid for manufacturing of following products.

S |Product Quantity Unit
No
1 |GAUSHALA (Nos.) [100 Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

| Kind of Effluent | Quantity(KLD) | Treatment facility | Discharge point |

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. | Parameter | Standard —l

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

ENO. l Parameters \ Standards J

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system cons'sting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source

Emmission Quality Standards

[S No. Stack no \ Parameters Standards W

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www .upecp.in/TrainingSession.aspx for ensuring timel ' compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
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8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board brin g into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1.Unit Should comply with the provision of CPCB Guideline in time bound manner.

2.The Gaushala shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection and
safeguard of environment from time to time.

* Digitally si
DEEPA | ilfo:a;ys'gned by DEEPA
:2023.09.05 11:29:07
ARORA 23;?30' 09,05 11:29:0
REGIONAL OFFICER

U.P. POLLUTION CONTROL BOARD, JHANSI
Copy to:
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DEEPA Jigitally signed by DEEPA

CEO-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW i
ARO RA E.)au.z: 2923,09,05 11:29:25
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REGIONAL OFFICER
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UPPCB
ﬁ S Uttar Pradesl? Pol‘lution Contrc_:l Board
%_%?'“ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
189724/UPPCB/Jhansi(UPPCBRO)/CTO/both/JALAUN/2023 Date: 04/09/2023
To,
M/s
NAGAR PANCHAYAT KADAURA JALAUN
Gata No. 161, Hamirpur Kalpi, Road Kadaura, Application Id-
Jalaun.,JALAUN, 285203 22197707

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to NAGAR PANCHAYAT KADAURA JALAUN located at Gata No. 161,
Hamirpur Kalpi, Road Kadaura, Jalaun.,JALAUN,285203. subject to the provisions of the Water Act,
Air Act and the orders that may be made further and subject to following terms and conditions :-

1. This CCA NAGAR PANCHAYAT KADAURA JALAUN granted for the period from 28/07/2023 to
31/07/2027 and valid for manufacturing of following products.

S  |Product Quantity Unit
No
1 GAUSHALA (Nos.) [256 Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

| Kind of Effluent | Quantity(KLD) ‘Treatmentfacility’ Discharge point

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. ! Parameter | Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.
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IS No. ‘Parameters IStandards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

Pollution Device Stack

S No. Air Type of fuel| Stack no Control Height of
Source

Emmission Quality Standards

S No. Stack no l Parameters Standards J

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day [Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 | 65 ] 55 55 | 45 50 | 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/ (Rs. V'ifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. \a case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
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competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board brin g into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1.Unit Should comply with the provision of CPCB Guideline in time bound manner.

2.The Gaushala shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection and
safeguard of environment from time to time.

DEEPA  Digtallysigned by DEzPA
ARORA /_Date:2023.09.04 17:26:16
" 40530
REGIONAL OFFICER

U.P. POLLUTION CONTROL BOARD, JHANSI
Copy to:

CEO-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW

D E EP A i E;‘gc;:gy signed by DEEPA

:2023.09, 126:35
ARORA ?_;;?3;02 09.04 17:26:
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REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI
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W Uttar Pradesh Pollution Control Board
‘A‘q%}k’é Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppeb.in, Website: www.uppeb.com
189732/UPPCB/Jhansi(UPPCBRO)/CTO/both/JALAUN/2023 Date: 22/08/2023
To,
M/s
NAGAR PANCHAYAT NADIGOW
NAGAR PANCHAYT NADIGAON JALAUN,JALAUN, Appli(‘iazt}ggslil;

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to NAGAR PANCHAYAT NADIGOW located at NAGAR PANCHAYT
NADIGAON JALAUN,JALAUN,. subject to the provisions of the Water Act, Air Act and the orders
that may be made further and subject to following terms and conditions :-

1. This CCA NAGAR PANCHAYAT NADIGOW granted for the period from 28/07/2023 to 31/07/2027
and valid for manufacturing of following products.

S |Product Quantity Unit
No
1 GAUSHALA (Nos.) |482 Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

LKind of Effluent [ Quantity(KLD) | Treatment facility | Discharge poinﬂ

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(ii1) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. I Parameter | Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be

stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.
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|S No. ‘Parameters ’Standards —]

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maiutain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source

Emmission Quality Standards

S No. Stack no [ Parameters ’ Standards J

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in tlis regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day | Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 | 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of :iny provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
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competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1.Unit Should comply with the provision of CPCB Guideline in time bound manner.

2.The Gaushala shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection and

safeguard of environment from time to time. ' Digitally signed by
DEEPA DEEPA ARORA
Date: 2023.08.23
ARORA 11:04:04 +05'30'
REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI
Copy to:
DEE PA . Digitally signed by
CEO-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW DEEPA ARORA
ARO RA Date: 2023.08.23
11:04:27 +05'30"
REGIONAL OFFICER

U.P. POLLUTION CONTROL BOARD, JHANSI
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;"‘..A-ﬁf Uttar Pradesh Pollution Control Board
D"*%?%a* Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
189736/UPPCB/Jhansi(UPPCBRO)/CTO/both/JALAUN/2023 Date: 22/08/2023
To,
M/s
NAGAR PALIKA PARISHAD JALAUN
GATA No. 19 Moja pratappura,JALAUN,285123 Application Id-
22198638

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to NAGAR PALIKA PARISHAD JALAUN located at GATA No. 19 Moja
pratappura,JALAUN,285123. subject to the provisions of the Water Act, Air Act and the orders that may

be made further and subject to following terms and conditions :-

1. This CCA NAGAR PALIKA PARISHAD JALAUN granted for the period from 27/07/2023 to
31/07/2027 and valid for manufacturing of following products.

S |Product Quantity Unit
No
1 GAUSHALA (Nos.) 204 Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

u<ind of Effluent ‘ Quantity(KLD) |Treatment facility[ Discharge point7

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

L S.No. I Parameter | Standard —‘

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.
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|S No. ‘Parameters ,Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source

Emmission Quality Standards

[S No. [ Stack no | Parameters Standards J

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(11) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day | Night

Time | Time | Time | Time | Time | Time | Time | Time
75 70 1 61 55 | 85 | 45 50 | 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
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competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any chan ge in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1.Unit Should comply with the provision of CPCB Guideline in time bound manner.

2.The Gaushala shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection and
safeguard of environment from time to time.

DEEPA ey
ARORA < J-imea
REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI
Copy to:
D E E P A Digitally signed by
CEO-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW /DEEPA ARORA
ARO RA . Dat?: 2:’.)23,08,23 12:20:06
j +05'30
REGIONAL OFFICER

U.P. POLLUTION CONTROL BOARD, JHANSI
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=~ Uttar Pradesh Pollution Control Board
*‘e%}!é Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

189352/UPPCB/Jhansi(UPPCBRO)/CTO/both/JALAUN/2023 Date: 23/08/2023
To,
M/s
NAGAR PANCHAYAT RAMPURA
GATA NO 892/4 WARD NO 2 SUBHASH NAGAR WEST Application Id-
RAMPURA,JALAUN,285127 22116637

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to NAGAR PANCHAYAT RAMPURA located at GATA NO 892/4 WARD NO

2 SUBHASH NAGAR WEST RAMPURA,JALAUN,285127. subject to the provisions of the Water
Act, Air Act and the orders that may be made further and subject to following terms and conditions :-

1. This CCA NAGAR PANCHAYAT RAMPURA granted for the period from 27/07/2023 to 31/07/2027
and valid for manufacturing of following products.

S Product Quantity Unit
No
1 GAUSHALA (Nos.) [250 Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

I Kind of Effluent Quantity(KLD) | Treatment facility Discharge point

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. | Parameter | Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.
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’S No. |Parameters !Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source

Emmission Quality Standards

LS No. ! Stack no | Parameters Standards J
In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(i1) The unit will not use any type of restricted fuel.
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day [Night| Day |Night| Day |Night| Day | Night
Time | Time | Time | Time | Time | Time | Time | Time

) 70 65 S5 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of th's CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
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competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1.Unit Should comply with the provision of CPCB Guideline in time bound manner.

2.The Gaushala shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection and
safeguard of environment from time to time.

DEEPA _ .EL%";:Y signed by DEEPA
ARORA Date: 20230823 105655
REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI
Copy to:
| Digitally signed
CEO-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW DEEPA b g
ARORA Date: 2023.08.23
./ 1057:06 40530
REGIONAL OFFICER

U.P. POLLUTION CONTROL BOARD, JHANSI
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UFPCE

—_—— Uttar Pradesh Pollution Control Board

‘?}}3’*’ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppeb.in, Website: www.uppch.com
189373/UPPCB/Jhansi(UPPCBRO)/CTO/both/JALAUN/2023 Date: 23/08/2023
To,
M/s
NAGAR PALIKA PARISHAD KONCH
GATA NO 1490 MALVIYA NAGAR KONCH,JALAUN,285205 Appliczazt}gli;;lé

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to NAGAR PALIKA PARISHAD KONCH located at GATA NO 1490
MALVIYA NAGAR KONCH,JALAUN,285205. subject to the provisions of the Water Act, Air Act and

the orders that may be made further and subject to following terms and conditions :-

. This CCA NAGAR PALIKA PARISHAD KONCH granted for the period from 23/07/2023 to
31/07/2027 and valid for manufacturing of following products.

S |Product Quantity Unit
No
1 GAUSHALA (Nos.) |275 Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

| Kind of Effluent | Quantity(KLD) | Treatment facility | Discharge point |

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. I Parameter | Standard —’

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.
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IiNo. ‘ Parameters ' Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source

Emmission Quality Standards

S No. Stack no | Parameters Standards _-r

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day [Night| Day |Night| Day |Night| Day | Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 | 65 | 55 55 | 45 50 | 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of th's CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. [a case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
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competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1.Unit Should comply with the provision of CPCB Guideline in time bound manner.

2.The Gaushala shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection and
safeguard of environment from time to time.

DEEPA oeeeasaos
ARORA /=i
REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI
Copy to:
' Digitally signed by
CEO-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW DEEPA | oeeaanom
ARO RA Date: 2023,0?.2?
10:54:07 +05'30
REGIONAL OFFICER

U.P. POLLUTION CONTROL BOARD, JHANSI
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UPPCB

] ~F Uttar Pradesh Pollution Control Board
q‘e}ﬁ!{é Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
- Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

189447/UPPCB/Jhansi(UPPCBRO)/CTO/both/JALAUN/2023 Date: 23/08/2023

To,

M/s

NAGAR PANCHAYAT UMARI

Gata No. 14 Ward No. 10 Mo. Kanjhusa Umari, JALAUN,285129 Appiiczaztigrzlgéls-

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to NAGAR PANCHAYAT UMARI located at Gata No. 14 Ward No. 10 Mo.
Kanjhusa Umari,JALAUN,285129. subject to the provisions of the Water Act, Air Act and the orders
that may be made further and subject to following terms and conditions :-

1. This CCA NAGAR PANCHAYAT UMARI granted for the period from 27/07/2023 to 31/07/2027 and
valid for manufacturing of following products.

S |Product Quantity Unit
No
1 GAUSHALA (Nos.) |151 Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

[ Kind of Effluent | Quantity(KLD) ’Treatmentfacility| Discharge point

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. | Parameter | Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.
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{S No. ’Parameters ‘ Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consiting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source

Emmission Quality Standards

LS No. | Stack no 1 Parameters Standards J

In case of stoppage of functioning of air pollution control equipment, production ha: to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i) The unit will not use any type of restricted fuel.

ii1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial| Residential Silence |
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. 'a case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
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competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission oceurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1.Unit Should comply with the provision of CPCB Guideline in time bound manner.

2.The Gaushala shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection and
safeguard of environment from time to time.

D E E PA ; A Digitally signed by DEEPA ARDRA

Date: 2023.08.23 10:50:48 +05'30
ARORA

REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI
Copy to:

CEO-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW
DEEPA . {idiands

/ Date: 2023.08.23
ARORA o/ 10:51:05 +05'30"
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REGIONAL OFFICER
U.P. POLLUTION CONTROL BO.ARD, JHANSI
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.é.&‘ Uttar Pradesh Pollution Control Board
RN 8 Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone;0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppeb.com
189339/UPPCB/Jhansi(UPPCBRO)/CTO/both/JALAUN/2023 ' Date: 12/09/2023
To,
= Mis
GAUSHALA NAGAR PALIKA PARISHAD ORAI
= = =—GATA NO:124 K;GRAM- SARSOKI, TEHSIL=ORAT;~ |~ Applicafion Id-
JALAUN,285001 22113294

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to GAUSHALA NAGAR PALIKA PARISHAD ORAI located at GATA NO.124
K, GRAM- SARSOKI, TEHSIL- ORAI, JALAUN,285001. subject to the provisions of the Water Act,
Air Act and the orders that may be made further and subject to following terms and conditions :-

1. This CCA GAUSHALA NAGAR PALIKA PARISHAD ORAI granted for the period from 23107!’023
to 31/07/2027 and valid for manufacturing of following products.

S  |Product Quantity Unit
No §
1 GAUSHALA (COWS |250 Numbers/Day

Nos.)

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

| Kind of Effluent | Quantity(KLD) | Treatment facility | Discharge point |

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Efflient Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has 1o
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(111) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening ete. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-tm;le -

Industrial Effluent Quality Standard

S.No. i Parameter ] Standard
(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately, '
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be mamlamed
continuously so as to achieve the quality of the treated sewage to the following standards. L

IS No. ]Parameters ! Standards |

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :- .

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and mainta’ . the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source

Emmission Quality Standards

S No. Stack no ] Parameters Standards '

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this ugard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by provadmﬂ an acoustic e closure as is
required for meeting the ambient noise standards for night and day time as prescribed for rcspcctl\m
arcas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leg %

Day |Night| Day |Night| Day |Night| Day |[Night
Time | Time | Time | Time | Time | Time | Time | Time

75 170 F=65 | 55 55 | 45 50 | 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of

Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/ (Rs. Fif'y Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

e e —
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8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction

thie. the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:- .

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit,

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.

The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the inddstry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systemis.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect. ;

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In casc of any damage to the agriculture productivity, human habitation ete. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such informatidn shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority. :

I1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/ capacity enhancement etc. or any change in effluent discharge
point or emission point : _
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1.Unit Should comply with the provision of CPCB Guideline in time bound manner.

2.The Gaushala shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection and
safeguard of environment from time to time. '

DEE PA E;?g;ﬁ);sig ned by DEEPA
i Date: 2023.09.12 16:59:45
ARO RA -FOE%O‘ 121 4
REGIONAL OFFICER

U.P. POLLUTION CONTROL BOARD, JHANSI
Copy to:
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— Uttar Pradesh Pollution Control Board

%%Ef Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppeb.com
189726/UPPCB/Jhansi(UPPCBRO)/CTO/both/JALAUN/2023 Date: 23/08/2023
To,
M/s
TEMPORORAY GAUSHALA NAGAR PANCHAYAT MADHOGARH
TEMPORARY GAUSHALA, GATA NO-333,WARD NO- Application Id-
08, MAITHILISHARAN NAGAR, MADHOGARH, DISTRICT- 22197747
+JALAUN,285126

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to TEMPORORAY GAUSHALA NAGAR PANCHAYAT MADHOGARH
located at TEMPORARY GAUSHALA, GATA NO-333,WARD NO-08, MAITHILISHARAN
NAGAR, MADHOGARH, DISTRICT-,JALAUN,285126. subject to the provisions of the Water Act,
Air Act and the orders that may be made further and subject to following terms and conditions :-

1. This CCA TEMPORORAY GAUSHALA NAGAR PANCHAYAT MADHOGARH granted for the
period from 29/07/2023 to 31/07/2027 and valid for manufacturing of following products.

S  [Product Quantity Unit
No
1 GAUSHALA (Nos.) [130 Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

| Kind of Effluent | Quantity(KLD) | Treatment facility | Discharge point |

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. | Parameter | Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

[S No. lParameters | Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and mai itain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source

Emmission Quality Standards

S No. Stack no | Parameters Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day | Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 | 65 | 55 55 | 45 50 | 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
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8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping,. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1.Unit Should comply with the provision of CPCB Guideline in time bound manner.

2.The Gaushala shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection and
safeguard of environment from time to time.

DEEPA,  fibdipuy
ARORA / Dumiiis
REGIONAL OFFICER

U.P. POLLUTION CONTROL BOARD, JHANSI
Copy to:
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Digitally signed by DEEPA

CEO-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW DEEPA ARORA

—— frer LIFE - wata<or & forg shawr deft “'& LiFE
m (Lifestyle For Environment ) \\ Litestvie fo
NS SRR 7 &= Environment

ARORA Date: 2023.08.23 11:07:40
+0530'
REGIONAL OFFICER
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aM_ﬁ ~ Uttar Pradesl? Pol.lution Contr(?l Board

‘*e%}gﬂ.{b Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

19201ZIUPPCB!Jhansi(UPPCBRO)!CTO,’botthALAUNf_ZOZB Date: 05/09/2023
To,
M/s
HIRAMAN BABA GAUSHALA SEVA SAMITI
GATA NO.-2944, DAKORE, TEHSIL- ORAI, DISTRICT- Application Id-
+WJALAUN,285001 22598242

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to HIRAMAN BABA GAUSHALA SEVA SAMITI located at GATA NO.-2944,
DAKORE, TEHSIL- ORAI, DISTRICT-,JALAUN,285001. subject to the provisions of the Water Act,
Air Act and the orders that may be made further and subject to following terms and conditions :-

1. This CCA HIRAMAN BABA GAUSHALA SEVA SAMITI granted for the period from 27/08/2023 to
31/07/2025 and valid for manufacturing of following products.

S |Product Quantity Unit
No
1 GAUSHALA (Nos.) |250 Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

u{ind of Effluent | Quantity(KLD) [Treatmentfacility| Discharge point—!

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

[ S.No. ' Parameter l Standard
(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.
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‘ S No. |Parameters ’ Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source

Emmission Quality Standards

S No. Stack no | Parameters Standards J

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day [Night| Day |Night| Day [Night| Day | Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 | 65 55 55 45 50 [ 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of th s CCA.

6. Unit has to comply with the following specific & general conditions. Nen compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. [n case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
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competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority. 5

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-
1.Unit Should comply with the provision of CPCB Guideline in time bound manner.

2.The Gaushala shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection and
safeguard of environment from time to time.

D E E P A '. g:‘gci)t:ﬂy signed by DEEPA
~_Date: 3.09, 47
ARORA +0;:33§.02 09.0510:47:17
REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI
Copy to:
Digitally signed by
CEO-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW DEEPA | oieaneom
A RO RA Date: 2023.09.05
© 10:46:55 +05'30'
REGIONAL OFFICER

U.P. POLLUTION CONTROL BOARD, JHANSI
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Table G-1: Final Summary Table Red » Orange,

1908

Green and White Categories of Industries (16-01-16)

SI Original  ['Initial | Addition| Deletion/ Re- Re- " Re- Re- Check
No. | Categorization | Nos. by Shiftingto | categorization categorization | categorization | ¢ egorization
Splitting | foot-note due to Red to Orange to Green to White
into | to vague term :
further /Merger/
: classes | otherreasons
1
2 3 4 5 6 7 (142) =3
to7)
1 Red 85 11 7 60 26 3 Nil 96=96
2 Orange 73 77 3 Nt 51 TTH 3 7575
3 Green 86 | NI 39275 Nl 6 i 3 8686
Final 244 13 15 60 83 63 36 257
Categorization Sen - =
(Red ) (Orange) (Ggeen) (White) (Total
; categories
including
; in foot-
: note)

17
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iii. Water pollution score normalized to 100 is
undertaken.

iv. The earlier Red category industrial sector
namely “Hydrocyanic acid and its derivatives
“ is also merged under this industrial sector.

26.

Cement

20

10

30

75

R-R

This is mainly ai. polluting industry & hence
nomalizedairp lutionscore.

2

Chlorates,  per-chlorates &
peroxides

30

75

R-R

i. It is mainly ' ster polluting industry having
effuents whidi ae toxc and not easily
biodegra dable.

ii. Water pollution score normalized to 100 is
undertaken.

28,

10

Chlorine, fluorine, bromine,
iodine and their compounds

30

30

75

R-R

i. It is mainly water polluting industry having
efluents which are toxc and not easily
biodegradable.

ii.  Water pollution score normalized to 100 is
undertaken.

29.

16

Dyes and Dye- Intermediates

30

20

25

20

75

R-R

i. This industial sector is the one among the '17
categories of Highly Polluting Industries’,

ii. Such types ofindustral sectors generate all sorts
of pollution.

30.

26

Health-care Establishment ( as
defined in BMW Rules)

20

10

30

75

R-R

i. Mainly water p-.iuting.

ii. The water poll: ion score is normalized to 100 &
valid for Ho:.itals having total waste-water
generation > 100 KLD.

iii. The hospitals with indnerator will be categorized
as Red irrespective of the quantity of the waste-
water genemtion.

iv. The haspitals having total waste-water
generation less than 100 KLD and without
indnerator, the nomalized water pollution score
will be 50 and will be categorized as Orange
category.

31,

29

Hotels having overall waste-
water generation @ 100 KLD and
more.

20

10

30

15

15

75

R-R

i. Mainly water polluting. Small boiler may be
installed.

ii. The water pollution score is normalized to 100 &
valid for Hotels having waste-water generation >
100 KLD.

iii. The hotels h:.ing more than 20 rooms and
waste-water gonermtion less than 100 KLD and
having a cal / oil fired boiler , the pollution
score will be 3540 & are categorizedas Omnge.

iv. The hotels having more than 20 rooms and
waste-water generation less than 10 KLD and
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36. 52 Nuclear power plant 10 - 10 30 - 30 15 75 R-R T Mainly air polluting due to incnemator.
Others - cooling water.
ii.. Air pollution score is normalized to 100.
37. |58 Pesticides (technical) (excluding | 30 . 30 |25 - 25 |20 75 R-R i. This industrial - zctor is the one among the ‘17
formulation) categories of Highly Polluting Industries’.
ii. Such types ofindustiial sectors genermte all sorts
of pollution.
38. 64 Photographic film and its | 30 - 30 - - - - 75 R-R i Silver salts ar ! other chemicals are used in
chemicals preparation. ulight quantity of effluents is
generated.
iil. Water pollu: un scores are normalized to 100.
39. 68 Railway locomotive work | 20 10 30 - - - 10 75 R-R i. Mainly water polluting industry . Water is used
shop/Integrated road transport in the washiiz of locomotives, road transport
workshop/Authorized  service vehides durin: senidng.
centers ii. This score is wlid for those Centers having
discharge more than 100 KLD.
iii. Service Centers having waste-water generation
< 100 KLD, the normalized score will be =(
100*20)/40= %0.
40. | 84 Yarn / Textile processing |30 | 10 | 40 | 15 . 15 |20 75 R-R In this sector all sorts of pollution are generated.
invalving any effluent/emission
generating processes including
bleaching, dyeing, printing and
colouring
41. 8 Chlor Alkali 30 10 |40 |20 10 30 10 80 R-R i. This industrial _.ctor is the one among the ‘17
categories of Highly Polluting Industries’.
ii. Chlor-alkali units are having different section like
NaOH, Cl2, SBP etc which are having toxc
effluents. Additionally , fuel consumption is also on
higherside.
42 70 Ship Breaking Industries 30 - 0 |30 - 30 20 80 R-R i. The ship-breaking industry creates
numerous hazards for the coastal and
marine environment.

ii.  Ship-breakir;; releases a large number of
dangerous pollutants, induding toxic
waste, oil, poly-chlorinated biphenyls, and
heavy metals, into the waters and sea bed.

ii. ~ While most cf the oil is removed before a
ship is scray ed, sand used to mop up the
remaining ‘1 is thrown into the sea. High
concentrati.ns of oil and grease are then
found in the coastal waters, choking marine
life.
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iv. Solid waste strewn on the shore, 45 tonnes

on any given day according o a study by
the Central Pollution Control Board, also
finds its way into the sea.

V. Adding to the stress on coastal waters, the

organic load from the thousands of
workers living in cramped conditions with
litle or no sanitary facilities results in
unacceptably high levels of BOD.

43. |53 Cil and gas extraction including | 30 | - 30 - - - 20 83 R-R . Mainly water polluting & hazardous waste
CBM (offshore & on-shore generating.
extraction through drilling wells) ii.  The water pollution & HW generation scores

are normalized to 100.

44, 36 Industry or process involving | 30 - 30 - - - 20 83 R-R Mainly water polluting & toxic hazardous waste
metal surface treatment or generatingindustry. Seores are normalized to 100.
process such as pickling/
electroplating/paint  stripping/
heat treatment using cyanide
bath/ phosphating or finishing
and anodizing / enamellings/
galvanizing

45, 80 Tanneries 30 - 30 - - - 20 83 R-R Mainly water polluting & hazardous waste

genertingindustry. Scores are normalized to 100.

46, 65 Ports and harbour, jetties and | 30 10 40 15 10 25 20 85 R-R This category contzin all sorts of pollution.
dredging operations

47, 77 Synthetic fibers induding rayon | 30 10 40 25 10 35 10 85 R-R This sector generates all sorts of pollution problems.
styre cord, polyester filament
yarn

48. 81 Thermal Power Plants 30 10 |40 |20 10 30 15 85 R-R i. This industrial sector is the one among the ‘17

categories of Highly Polluting Industries’.
ii, TPPgenerate allsorts of pollution problems..

49, 71 Slaughter  house  (as per| 25 10 ES - - - - 87.5 R-R Mainly water polluting and obnoxous odour
notification 5.0.270(E)dated generating industry. The water pollution score is
26.03.2001)and meat processing normalized to 100
industries, bone mill, processing
of animal horn, hoofs and other
body parts

50 2 Aluminium Smelter 30 10 40 20 10 30 20 90 R-R i. This industrial sector is the one among the ‘17

categories of Highly Polluting Industries’.
ii. This sectoris generating all sorts of pollution i.e.
air, waterand HW,

51 12 Copper Smelter 30 10 |40 |20 10 30 20 90 R-R i. This industrial sector is the one among the '17

categories of Highly Polluting Industries’,
ii. Integrated Copper Smelters contain all sorts of

26
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pollution.

52, |20 Fertilizer — (basic) (excluding [ 30 [ 10 |40 | 20 10 30 |20 90 R-R i. This industiiz! sectoris the one among the ‘17

formulation) categories of Hi ghly Polluting Industries’,
ii. Genertes all sorts of pollution.

53. 37 Iron &  Steel (involving | 30 10 40 20 10 30 20 20 R-R i. This industrial sector is the one among the '17
processing from ore/ integrated categories of Highly Polluting Industries’.
steel plants) and or Sponge Iron ii. Such types ofindustrial sectors generate all sorts
units of pollution.

54, 61 Pulp & Paper | waste paper based | 25 10 35 25 10 35 20 90 R-R Waste paper based Pulp & Paper mills with
units with bleaching process to bleaching process generate all sorts of pollution.
manufacture writing & printing
paper}

55. 85 Zinc Smelter 30 10 40 20 10 30 20 90 R-R i. This industral . 2ctor is the one among the ‘17

categories of F. :hly Polluting Industries’.
ii. Integrated Zin: smelter generates all sorts of
pollution problems.

56. | 55 Oil Refinery (mineral O or |30 |10 |40 |35 10 35 |20 95 R-R i. This industrial :ector is the one among the ‘17
Petro Refineries) categories of Highly Polluting Industries’.

ii. Such types of industrial sectors generate all sorts
of pollution.

57. 59 Petrochemicals Manufacturing ( | 30 10 40 25 10 35 20 a5 R-R i. This industrial sector is the one among the ‘17
including processing of categories of Highly Polluting Industries”,
Emulsions of oil and water ) ii.  Such types ofindustrial sectors generate all sorts

of pollution,

iii. The eadier red category industrial sector namely
“Processing of Emulsions of Gil & Water “ is
memged with this indus tral sector.

58. 60 Pharmaceuticals 30 10 40 30 5 35 20 95 R-R i.  This industrial s-:tor is the one among the ‘17

categories of H ly Polluting Industries’.
ii.  Such types of i dustrial sectors generate all sorts
of pollution,

59. 61 Pulp & Paper ( Large-Agro + | 30 10 40 25 10 5 |20 95 R-R i. This industral sector is the one among the ‘17
wood) , Small Pulp & categories of Hi Jhly Polluting Industries’,

Paper ( agro based-wheat ii. large /Small Agro based Pulp & Paper mills
straw/rice husk) contribute all sorts of pollution problems.

60. 15 Distillery (' molasses / grain / | 30 10 |40 - - - - 100 R-i Mainly water polluting industry. Final score is the
yeast based) nomalized water pollution score.

27
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Note :
i. Under the column Revised Category, the full forms of the abbreviations are as follows :
a. R-R means original category was Red and revised category is also Red

b, R-O means original category was Red and revised category is Orange
€. 0-O means original category was Orange and revised category is also Orange
d. O-G means original category was Orange and revised category is Green
. O-Wmeans original category was Orange and revised category is White
J G-Omeans original category was Green andrevised category is Orange
8 G-G means original category was Green and revised category is also Green
h. G-Wmeans original category was Green and revised category is White

i There are specific remarks in respect of some of the industrial sectors. These sectors are either merged with other relevant sectors or deleted due to duplication. The overall

details are as follows :
sl Original Industry Sector Origingl Remarks
No. Sl No. Category
1 14 Common treatment and disposal ﬂaﬁies{CET P, TSDF, E- R i. All such facilities are classified as Red but special category projects as these are parts of
waste recycling, CBMWIF, effluent conveyance project, pollution control facilities.
incinerator, solvent/acid recovery plant, MSW sanitary land ii. In case of CETP, the categorization will depend upon the category of member industries
fill site) being served.
2 18 Processing of Emulsions of Ol & Water Itis a part of Petrochemical industries. Transferred and merged with the industrial sector
namely ‘Petrochemicals’ ot §I. No. 54.
3 27 Heavy engineering including ship building (with investment R Most of the pollution generating processes / operations under this category are similar to
on Plant & Machineries more than Rs 10 crores) the industry category nemely “Automobile Manufacturing (integrated facilities)" at SI .
No. 1 and may be referred accordingly.
4 30 Hydrocymnic acid and ifs derioalives R Have been merged with the red category Industrial sector namely ~ Basic chenicals and
electro chemicals and its derivatives including manufucturing of acid * at SI. No. 24
5 32 Industrial estates/ parks / complexes/ areas/export processing R The classification will depend upon the category(ies) of the industries operating /
zones/ SEZs/ Biotech parks/ leather complex proposed to be permitted in the areo. In this context, quidelines prescribed in EIA
Notification, 2006 shall be followed.
6 33 Industrial inorganic gases namely- R These goses are generally secondary products and produced alongwith other main
4) Chemical gas- Acetylene, hydrogen, chlorine, fluorine, products. To be classified as per the main parent plant.
ammonia, sulphur dioxide, ethylene, hydrogen-sulphide,
phosphine b) Hydrocarbon gases-
Methane , ethane, propane
7 69 Reprocessing of used oils & waste oils R 1, The industry generates mainly the air pollution and oil bearing hozardous wastes.
The normalized (air pollution & HW generation score i 58.33.
ii. To be deleted os already covered under HW Recyclers / Re-processors ( Used oils i
Waste Oils) under Orange Category




Table G-3: Final List of Orange Category of Industrial Sectors
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FinalSl. | Orgnl Industry Sector wi w2 |w [a1 |a2 A H W+A+H Revised Remarks

No. 5.No category

1 20 Dismantling of rolling stocks ( wagons/ | -- - - 15 - 15 10 41.67 0-0 Emissions of dust and

coaches) generation of waste oils take
place during dismantling. Air
pollution & HW generation
SCores (15+10=25) are
normalized to 100.
4] 5 Bakery and confectionery units with 20 - 20 | 15 - 15 - 43,75 0-0
production capacity > 1 TPD. ( With
ovens / furnaces)
35 10 Chanachur and ladoo from puffed and | 20 - 20 | 15 15 - 43,75 0-0 Norma!  water and air
beaten rice( muri and shira) using pollut g
husk fired oven

4. 23 | Coated electrode manufacturing 15 0 (1520 0 20 0 43.75 G-0 Preparation of core wire /
rod, pi2paration of dry mix,
preparation of wet mix,
application of coating by
extrusion, baking of coated
electrodes

5. 24 | Compact disc computer floppy | 15 | 0 | 15 | 20 | o 20| 0 43.75 G-0 Generates waste-water and

and cassette manufacturing / Reel process emissions.
manufacturing

6. 24 Flakes from rejected PET bottle 20 -] 20| 15 - 15 43.75 R-0 Normal  water &  air

pollutions are generated.

T 30 Food and food processing induding | 20 - 20 | 15 - 15 - 43.75 0-0 Norma!  water and  air

fruits and vegetable processing polluti 1g.

8. 40 Jute processing without dyeing 20 = | 20 | 15 - A 43.75 0-0 CPCB has notified standards
for thic category. Both air and
water pollutions are
generated.

9. 56 | Manufacturing ofsilica gel 15 01520/ 0 20 | 0 43.75 G-0 Waste-waters containing TDS
and emissions of HySO4 are

generated.
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32. 3 Forging of ferrous and non- ferrous | -- - | 20 - 20 - 50 0-0 Heating furnace, Mainly air
metals ( using ol and gas fired polluting.
furnaces)

a3, 32 Formulation/pelletization of camphor - - - 20 - 20 - 50 0-0 Mainly air polluting. Emissions
tablets, naphthalene balls from of Benzene, HC are expected.
camphor/ naphthalene powders.

34, 33 Glass ceramics, earthen potteries and - - - 20 - 20 - 50 0-0 Mainly air polluting. Emissions
tile manufacturing using oil and gas of 502 are expected.
fired kilns, coating on glasses using
cerium fluorides and magnesium
fluoride etc.

35. 35 Gravure printing, digital printing on 20 - 20 | 20 - 20 10 50 0-0 Waste waters , emissions of
flex, viny VOCs

36. 36 Heat treatment using oil fired furnace - - - 20 - 20 - 50 0-0 Mainly air polluting and noise
(without cyaniding) generating. AP Score s

normalized to 100.
37. 28 Hot mix plants - - - | 20 - 20 50 R-0 Mainly air polluting. Air
pollution  scores  are
normalized to 100.

38. 37 Hotels (< 3 star) or hotels having >20 | 20 - 20 | 20 - 20 - 50 0-0 Mainly water polluting. WP
rooms andless than 100 rooms. scoreis normalized to 100.

39, 38 Ice cream 20 - 20| 20 -- 20 - 50 0-0 Wash-water and boilers / oven

for pasteurization.

40. 34 Industries engaged in recycling / - - - 20 0 20 0 50 R-O Mainly air polluting. Air
reprocessing/  recovery/reuse  of pollution score is
Hazardous Waste under schedule iv of normalized to 100
HW( M, H& TBM) rules, 2008 - Items
namely -
Paintand ink Sludge/residues

41, 34 Industries engaged in recycling / | 10 - | 10| 20 - 20 | 10 50 R-0 Mainlyair polluting.

reprocessing/ recovery/reuse of
Hazardous Waste under schedule
iv of HW( M, H& TBM) rules, 2008
- Items namely - Brass Dross ,,
Copper Dross,,
Copper Oxide Mill Scale,
Copper Reverts, Cake & Residues,,
Waste Copper and copper alloys in
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53, 51 Non-alcoholic beverages(soft [ 20 - 20 | 15 5 20 - 50 R-O i. Both air and water
drink) & botﬂ.ing of alcohol/non polluting. Score is
alcoholic products normalized with air &

wa .er pollution. This score
is walid for industries
having waste-water
genzration < 100 KLD.

ii. For the units having
W .ste-water generation >
1.J KLD the , normalized
score would be 62.5 and
ca rgorized as Red.

54, 49 Paintblendingand mixing (Ball mill) 20 - 20 | 20 - 20 10 50 0-0 Both air and water pollution
are generated.

S5. 62 | Paints and varnishes (mixing and | 20 0 0 | 20 0 20 0 50 G-0 Waste-waters as well as fumes

blending) of VOCs due to solvents,
pigmen'*s, varnishes.,

56. 51 Ply-board manufacturing( incuding | 0 - 0 20 - 20 - 50 0-0 Mainly air polluting because of
Veneer and laminate) with oil fired use of boiler. AP score is
boiler/ thermic fluid heater(without normalized to 100
resin plant)

57. 52 Potable alcohol ( IMFL) by blending, | 20 - 20 - - - - 50 0-0 Mainly water polluting. WP
bottling of alcohol products score .. normalized to 100.

58. 54 Printing ink manufacturing 20 - 20 | 20 - 20 - 50 0-0 1. Pigments, binders and
solvents are used. 2. Boiler is
also used. 3. Emissions of
VOCs take place.

59, 70 Printing press 20 0 20 | 20 0 20 0 50 G-0 Colored waste-waters
containing dyes and WVOC
emissions are generated.

60. 59 Reprocessing  of waste plastic | 20 - 20 | 20 - 20 - 50 0-0 Large quantities of wash-water

induding PVC and fugitve emissions are
generated,

61. 61 Rolling mill (il or coal fired) and cold | 10 - 10 | 20 - 20 - 50 0-0 Mainly air pollutng.  Air
rolling mill pollution score is normalized

to 100. Others - cooling water

and r.:ydable waste cils etc.
are geaerated.,

62, 67 Spray painting, paint baking, paint| -- - - 20 - 20 10 50 0-0 Mainly air polluting. Emissions
shipping of VOCs and HC are generated.
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PM emissions are
generated.

9, 17 Cardboard or corrugated box - = 10 10 25 G-G This score is valid with
and paper products “mall gas / electricity
(excluding paper or pulp operated oven / furnace
manufacturing and without for making glue,
using boilers)

10. 18 Carpentry & wooden - - 10 10 25 G-G “inor air pollution due
furniture manufacturing ;o some fugitive PM
(excluding saw mill) with the . emissions from cutting
help of electrical (motorized) operations.
machines such as electrical
wood planner, steel saw
cutting circular blade, etc.

11. 19 Cement products (without - - 10 10 25 G-G Minor air pollution due
using asbestos / boiler / to some fugitive PM
steam curing) like pipe emissions from mixing
pillar, jafri, well ring, nperations.
block/tiles etc.(should be
done in closed covered shed
to control fugitive emissions)

12. 20 Ceramic colour - - 10 10 25 G-G “inor air pollution due
manufacturing by mixing & o some fugiive PM
blending only (not using | emissions.
boiler and  wastewater
recycling process)

13, 11 Chilling plant, cold storage [ 10 10 - - 25 0O-G Cooling water
and ice making recirculation only.

14. 13 Coke briquetting ( sun - - 10 10 25 o-G Mainly air polluting
drying) industry. Sources of air

pollution (PM) are
pulverizes and mixers.
Air pollution score is
normalized to 100.

15. 28 Cotton spinning and [ - - 10 10 25 G-G Minor PM emissions
weaving (small scale) from spinning process.

16. 17 Dal Mills = - 10 10 25 O-G | Some fugitive emissions

. of PM.
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17. 29 Decoration of ceramic cups - - 10 - 10 25 G-G Fumes of enamels.
and plates by electric furnace Minor air pollution.

18. 19 Digital printing on PVC - - 10 - 10 25 oG Minor emissions /
clothes odour generations are

expected.

19. 25 Facility of handling, storage - - 10 - 10 25 0-G Some fugitive emissions
and transportation of food of PM during handling
grains in bulk of grains.

20. 36 Flour mills (dry process) - - 10 - 10 25 G-G Fugitive dust emissions.

21. 41 Glass , ceramic, earthen - - 10 - 10 25 G-G Minor fugitive
potteries, tile and tile emissions only.
manufacturing using
electrical kiln  or not
involving fossil fuel kiln

22, 34 Glue from starch (physical - - 10 - 10 25 0-G Some fugitive emissions
mixing)  with gas / of PM during mixing of
electrically operated oven raw materials.

/boiler.

23, 42 Gold and silver smithy - - 10 - 10 25 G-G Minor fumes from
(purificaion ~ with  acid cleaning process.
smelting  operation and
sulphuric acid polishing
operation) (using less or
equal to 1 litre of sulphuric
acid/ nitric acid per month)

24.| 36 Heat treatment with any of 10 10 10 - 10 25 0-G * Cooling waters and
the new technology like minor heat fumes.
ultrasound probe , induction » Finalization of
hardening , ionization beam, categorization
gas carburizing etc. subject to field

verification.

25. 46 Insulation and other coated - - 10 - 10 25 G-G Minor fumes due to
papers (excluding paper or application of poly-
pipe manufacturing) urethane

26. 49 Leather foot wear and leather [ - - 10 - 10 25 G-G Minor fumes due to use
products (excluding tanning of adhesives / gums.
and hide processing except
cottage scale)
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27. 50 Lubricating oil, greases or - - 10 10 25 G-G Minor fumes at the time
petroleum based products of transfers from one
(only blending at normal container to other,
temperature)

28. 54 Manufacturing  of pasted - - 10 10 25 G-G 1. Minor fumes due to
veneers using gas fired boiler application of gums /
or thermic fluid heater and adhesives / pastes etc.
by sun drying 2. This score is valid only

‘or gas fired boiler.3. The
units having coal fired
boilers shall be categorized
as Orange.

29, 59 Oil mill Ghani and extraction | 10 10 - - 25 G-G Small quantities of floor
( no hydrogenation / washings & equipments
refining) : washings are generated.

30. 48 Packing materials - - 10 10 25 O-G | Some fugitive emissions
manufacturing from non of PM are expected.
asbestos fibre, vegetable fibre
yarn

31. 65 Phenyl/toilet cleaner - - 10 10 25 G-G Minor fumes of VOCs
formulation and bottling in the work zone

32 67 Polythene  and  plastic | 10 10 10 10 25 G-G Cooling  water &
processed products emissions due to mixing
manufacturing (virgin of raw materials,
plastic)

a3, 68 Poultry,  Hatchery  and - - 10 10 25 G-G Obnoxious odour
Piggery containing H,S, CH; etc.

and  fugiive PM
| emissions

34, 69 Power looms (without dye - - 10 10 25 G-G Minor emissions of PM.
and bleaching)

35. 71 Puffed rice (muri) (using gas - - 10 10 25 G-G Minor emissions of PM.
or electrical heating system)

36. 57 Pulverization of bamboo and - - 10 10 25 0-G Some fugitive emissions |
scrap wood of PMare expected.

37. 72 Ready mix cement concrete - - 10 10 25 G-G PM emissions,

38. 73 Reprocessing of waste cotton - - 10 10 25 G-G ‘PM emissions.

39. 60 Rice mill (Rice hullers only) - - 10 10 25 0-G PM  emissions are

generated. Mainly air
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polluting. AP score is
normalized to 100

40. 62 Rolling mill ( gas fired) and 10 10 10 - 10 25 0-G Mainly air polluting. AP

cold rolling mill score is normalized to
100

41. 75 Rubber goods industry (with - - 10 - 10 25 G-G Some PM emissions and
gas operated baby boiler) obnoxious odour.

42, 63 Saw mills - - 10 - 10 25 0-G Mainly air polluting.
PM and noise are
generated.

43. 77 Soap manufacturing (hand 10 10 - - - 25 GG Small quantities of

made without steam boiling waste-water are
/ boiler) generated.

44| 80 | Spice grinding (upto-20 HP | — = 10 - 10 25 G-G | Small quantities of
motor) fugitive emissions of

raw materials.

45, 66 Spice grinding (>20 hp - - 10 - 10 25 0-G Mainly air polluting.
motor) Fugitive emissions of

PM.

46. 81 Steel furniture without spray - - 10 - 10 25 G-G Obnoxious gases from
painting welding as well as noise

pollution.

47, 82 Steeping and processing of | 10 10 - - - 25 G-G Washing waters are
grains generated.

48. 86 Tyres and tube retreating | - - 10 - 10 25 G-G Due to applications of
(without boilers) binding gum /

adhesives / cement,
some obnoxious fumes
may generate.

49. 22 Chilling plant and ice| 12 12 - - - 30 G-G Cooling water and brine
making  without  using water circuits. Spillages
ammonia / blow down may take

place

50. 26 CO2 recovery 12 12 - - - 30 G-G Normal water pollution
from scrubbing action

51. 32 Distilled water ( without 12 12 - - - 30 G-G TDS as  distillation
boiler) with electricity as residues
source of heat
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Note :

ii.

Under the column Revised Category, the full forms

ot AN A

There are specific remarks in respect of some
details are as follows :

1940

of the abbreviations are as follows :
R-R means original category was Red and revised ca tegory is also Red
R-O means original category was Red and revised category is Orange
O-0 means original category was Orange and revised category is also Orange
O-G means original category was Orange and revised category is Green
O-W means original category was Orange and revised category is White
G-O means original category was Green and revised category is Orange

-G means original category was Green and revised category is also Green
G-W means original category was Green and revised category is White

of the industrial sectors. These sectors are either mierged with other relevant sectors or deleted due to duplication. The overall

st Origin Industry Sector Original Remarks
No al §I Categor
No. 4
1 47 | Jobbing and Machining G Vague category to be deleted, as such activities have olready been covered in
other categories.
2 66 Reel manufacturing Already covered in other categories. Hen ce, deleted
3 1 Assembling of acid lead batteries (up fo 10 batteries per Already covered in Orange category. Hence, deleted
day excluding lead plate casting)
4 5 Automobile fuel outlets (only dispensing) G Minor air pollution due to some fugitive emissions during fuel filling operations.
May be exempted from the purview of Consent manc gement,
5 30 Diesel generator sets (15 KVA to 1 M VA) G *  Normal operation — 12 hrs a day.

¢ Consumption of diesel = 1680 litres for 1 MVA DG set at full lood @ 0.21
litres / KVA / hr.

* Stand-olone DG Sets having total capacity 1 MV;, or less and equipped with
acoustic enclosures alongwith adequate stack height may be exempted
from the purview of Consent management. Higher capacity DG sets have
already been covered under Red / Orange categories .
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13.| 34 | Electrical and electronic item assembling ( - = i N = - == = G-W
completely dry process)

14.] 23 [ Engineeringand fabrication units (dry process | - - =2 = S = — o O-W
without any heat treatment / metal surface
finishing operations / painting)

15.] 35 Flavoured betel nuts production/ grinding ( = = = E 2= - = = G-W
completely dry mechanical operations)

16.| 37 Fly ash bricks/ block manufacturing = - e = Lo = - = G-W

17.| 38 | Fountain pen manufacturing by assembling - s = = i3 5 = = G-W
only

18.| 39 | Glass ampulesand vials making from glass - o = = = 5 = = G-W
tubes

19.| 40 | Glass putty and sealant ( by mixing with 2 = i n . = = & G-W
machine only)

20.| 43 | Ground nut decorticating s = o = o = = = G-W

21.| 44 | Handloom/ carpet weaving (without dying - - - - - - e PE G-W
and bleaching operation)

22, 48 Leather cutting and stitching (more than 10 o P — = 22 ik = s G-W
machine and using motor)

23.| 51 Manufacturing of coir items from coconut i i = = s ss = & G-W
husks

24.| 52 | Manufacturing of metal caps containers etc - - - - - - = = G-W

25.] 55 Manufacturing of shoe brush and wire brush = o= = o = - . = G-W

26.| 57 | Medical oxygen = e & 7 =3 - = s G-W

27.| 60 Organic and inorganic nutrients ( by physical = = = i = o= e = G-W
mixing)

28.| 61 [ Organic manure (manual mixing) - = = == = = 2, i G-W

29.| 63 | Packing of powdered milk -- - - = = B = = G-W

30.| 64 | Paperpinsandu clips = = = - - - = = G-W

31.[ 58 | Repairing of electric motors and generators ( - - - = = - = s o-W
dry mechanical process)

32| 74 | Rope (plastic and cotton) - - - e — = = P G-W
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Annexure
£ Fta wewer e 0
v e CENTRAL POLLUTION CONTR L BOARD
i (watawr gd @ e, WRS TOR)
m {MINISTRY OF ENVIRCNMENT & FORESTS. GOVT. OF MDY

No. B-29012/ESS/CPA /2015.16 19.08.2015
Sub: “Harmonization of Classification of industries under Red/Orange / Green / White Categories”,

During HweConfemweofH\eﬁmimmethumnofsumhe!dinNewﬁv hi during
April 06-07, 2015, it was resolved to adopt pollution potential criteria for categoriza’ on of Red,
Orange & Green categories of industries and that a Commitiee be constituted with Stale
fepresentatives. Further, in the 59% Conference of Chairmen & Member Secretaries of Pallution
Control Boards/PCCs held in New Delhi on April 08, 2015, it was agreed to constitute a
Committee to look into categorization System of industries based on their respective pollution

2. Accordingly, a Committee comprising the Chairmen of CPCEB, APPCB, TNPCB, MPPCB,
MPCB, PPCB, WBPCB and MS, CPCH wae constituted vide CPCB OM dated 23.04.2015 to
review & dassﬁyﬁ\dusbhlmhuodiﬁmtmwgoﬁubuedmaﬁzﬁadmspec&m
pollution potential indices,

3. Theexisﬁnaked{Gsm},&aage(%mm)mdsm{%mm)mdm.dm
ha.vebcenassessedasperﬁmpmpowdformulabyagroupo{Sdenﬁsts&mnCPC? - For this

IN.K. Gupta)
" ncharge - ESS
o

1. All the State Pollution Control Boards / Pollution Control Committees

2 mmm,mmwammummim&mmmwm

3. The Secretary, Ministry of Heavy Industries & Public Enterprises, New Delhi

4 TheAdvim&lncIurge,CP ion, MoEFCC, New Delhi

5. CPCB Website

oRaw wa ‘Iﬁ s R, Ref-110032

‘Parivesh Bhawan', East Arjun Nagar, Delhi - 110032
TR/ Tel. : 43102030, %% / Fax : 22305793, 22307078, 22307079, 22301932, 22304948

§1t / e-mail :cpeb@nic.in §7aTET / Website ; www.cpcb.nic.in
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Ph/l ax : 0510-2%AHEN@Ne-5
E-mail : rojhansi@uppcb.in

= S. U uguur e 918
NS Regional Office, U.P. Pollution Control Board
<o Wo ... frrs 08, 111 2024
R .No:.? ............. S 3%/ 0A -394 /NC?T}?J/ Date 20
}.@@$m|$@$ﬁl . ‘
TR "ifersT IRYESRE, SHu—oree |
2. RS G
TR YTt GRYE, STl S9e—airel |
3. ey arf¥rers
TR UIferdT IR, HTerd), SFHug—oTel | ;
4. AT SfRepreY 5. foter @re vd grem ey,
TR YOI HERT, THIG—SATeANT | SIE—STe |

ﬁw:mm@aaﬁamﬁaﬂw,ﬂéﬁﬁﬁmqoﬁw—sm/szgﬂa'gﬂwmm
ﬁmaiﬁmﬁ,mam)ﬁmﬁamﬁﬁaﬂs.oazma%alma?mﬁl
HEIGY,

5 AR TS ERA AHRT, 75 ool grr AR 30T0 HEAT—394 /2022 ¥ feqizs 13,
08.2024 Y TIRG ST & T afer Frae & |

T 54. In view of the recommendations made by the Joint Committee respondent no. 21-District
Magistrate, Jalaun and respondent no. 12- UPPCB are directed to take appropriate action against
the meat-shop owners operating without proper NOC/license from the compeient authorities in

accordance with law and file action taken report within three months,

_Wmémﬁm—mﬂﬁémwm%m@ﬁ

»

S. 9. amary e srei, (GTETYRT FTSTT) BTYR S, ST 284001

U. P. Avas Vikas Colony (Talpura Yoiana) Kanour Road. .lhanei (11 D\ . 224004 . -




11/18/24, 12:26 PM Yahoo Mail - Original Application No.39|\/§24>6\pendra Kumar Versus Block Development Officer, Kadaura & Ors

Original Application N0.394/2022; Pushpendra Kumar Versus Block Development Officer,
Kadaura & Ors

From: Pradeep Misra (pradeepmisra@yahoo.com)
To: atifsuhrawardy@gmail.com; bhanwar09jadon@gmail.com; shwetanksailakwal@gmail.com

Date: Monday, November 18, 2024 at 12:26 PM GMT+5:30

Sir/Madam
Please find attached the document

With Regards,

(PRADEEP MISRA)

/_Lj Pushpendra Kumar Reply_.pdf
24.9MB
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